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12.41 hrs.
MESSAGE FROM RAJYA SABHA

[English)

SECRETARY-GENERAL: Sir, | have to
report the following message received from
the Secretary-General of Rajya Sabha:-

“In accordance with the provisions
of rule 111 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, | am directed to
enclose a copy of the Indian Suc-
cession (Amendment) Bill, 1991,
which hasbeen passed by the Rajya
Sabha at its sitting held on the 20th
November, 1991."

12.411/2 hrs.
INDIAN SUCCESSION (AMENDMENT)
BILL

As passed by Rajya Sabha
[English]

SECRETARY-GENERAL: Sir, | have
onthe Tablethe Indian Succession (Amend-
ment) Bill, 1991, as passed by Rajya Sabha.

MR. SPEAKER: The House shall now
take up Matters under Rule 377.

242 hrs.
MATTERS UNDER RULE 377

m Need to convert Tirupati-
Pakala Metre Gauge line into
broad gauge

[Englsh)

- SHRI MAHASAMUDRAN GNANEN-
DRA REDDY (Chittoor): Sir, | would like to
draw the attention of governmentto the need
of converting Tirupati-Pakala Metre Gauge
in to Broad Gauge line and to have paraliel
Braod Gauge lne between Pakala and
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Katpadi. The survey regarding this has been
conducted in the year 1986-87. Thirumala
Thirupati Devasthanam expressed its will-
ingness to contribute Rs.2 crores. This rail-
way line will give boost to the industries
which are coming in that area.This conver-
sion will not only meet increased demand for
transportation of freight and goods but to it
willalsobe convenientforthe pilgrims coming
to Tirupati from Kamataka, Kerala and Tamil
Nadu. Besides, this will also benefit students
of the two Universities located there.

| therefore urge upon the Government
to convert Tirupati-Pakala Metre Gauge,
Railway-track into Broad Gauge cone.

12.43 hrs.
[MR DEPUTY-SPEAKER in the Chair]

(Interruptions)

MR. DEPUTY SPEAKER: Now, Matter,
under Rule 377 is going on.

(Interruptions)

SHRI DHARAM PAL SINGH MALIK
(Sonipat): Sir, | have already given notice. |
want to put before this House the genuine
problam of the Members of this House. | do
not want to say anything else.

MR DEPUTY SPEAKER: Let us hear it
afterwards.

SHRI DHARAM PAL SINGH MALIK:
Already, five months have elapsed. About
50 Members have not yet been aliotted their
accommodation. where would they go? |
have already given notice in this regard. The
Chairman of the House Commiitee is sitting
here. He should be asked to say something
on this subject.

SHRI DILEEP SINGH BHURIA
(Jhabua): Sir, we are demanding 50 houses
from the Government. with this present

t, | think there is no problem
about it. Only 50 M.Ps have been deprived of
housing facility.
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(Interruptions)

SHRI K.V. THANGKABALU (Dhar-
mapuri): Sir, the Government has to come to
our rescue. lf the Government is not helping
us, what can we do?

MR.DEPUTY-SPEAKER: | would re-
quest you to resume your seats. He will
make necessary arrangementsforyour stay.
Kindly resume your seats.

12.45 hrs.
MATTERS UNDER RULE 377-CONTD.

(i) Need for survey of Bastar
Forests by satellite and to take
preventive measures to check
deforestation

[Translation]

SHRI MANKU RAM SODI (Bastar): Mr.
Deputy Speaker, Sir, deforestation in the
Bastar district has taken place due to illegal
felling of trees by the advises in the protected
fores spread over thousands of acres. Due
to this illegal deforestation lakhs of acres of
land in forests has been converting into
desert area, plants and trees and rainfall has
become very scarce in that region. it has
seriously affected the environment and also
the life style of the Advises. Unless it is
checked immediately, there will be complete
deforestation.

Therefore, my submission is that the
hon. Minister of Forests and Environment
should get a survey of the forests of Bastar
district conducted through satellite and sub-
mit a report of the actual position. Secondly,
in the interest of consarvation of forests and
extension of forest cover wood cutting of
wood and Bamboo as alsothe export thereof
should be banned in the entire district at
least for a period of ten years. Besides, trees
useful from the point of view of public utility
as well as environment, should be planted in
the about 15 lakh hectares of forest land
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lying vacant. The services of private sector
may also be utilized for the purpose, if re-
quired. if these measures are not taken
immediately, this worid famous forest region
wiil be ruined.

[English)

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): With your permission, | would like
to say something. | would not have inter-
rupted the Zero Hour. But at this hour we can
say something which normally perhaps under
the rules we cannot. | would like to mention
that the entire House congratulates our
Member from the opposition who has just
been married. We all wish her avery happy
married life.

MR. DEPUTY-SPEAKER: The whole
Hause heartily congratulated

her.(Interruptions)

SHRI INDERJIT (Darjeeling): | an join-
ing in this group to wait for proper sweet.
(Interruptions)

SHRI INDRAJIT GUPTA (Midnapore):
While joining in this congratulation, | must
axpress my regret that the Members of this
Huse have not been given the opportunity of
partaking in the celebration along with the
function. (Interruptions)

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani): May | also express my congratu-
lation? As Shri Indrajit Gupta has said, we
did not get the opportunity of partaking inthe
celabrations. (Intemruptions)

SHRI P.C. THOMAS (Mavattupuzha):
We have one Member Shri T.J. Anjalose

from the Communist Party who also got
married recently and he also may be con-
wanlahd Itakothhopponmllydoon

(Bellary): As a lady Member, | also want to
congratulate

-



